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SHRI PRA AB MUKHERJEE: My 
point i thi. If the hon. em r look 

t the ori inal document whic he 
sUbmitted-thl i the copy of t e <>:Cu. 
ment-the position i made clear there. 
If he 100 at page 92 of the document to 
whi ~ 'you have drawn his attention, the 
:'hqn: Member would atisfy him If. He 
j rin Wg two objections that it should be 
either 'iIi New Service or in Old service and 
it should have already been sanctioned and 
the provision i inadequate. Instead of 
havin~' a global approach. let him tell on 
what ' particular item he is objecting, which 
doe not come within the purview of any 
of these two criteria and I can answer 
those objections. If he tells me, I ' can 
reply to him. I can read out the whole 
thing. But instead of doing that, ploo e 
open page 92. 

SHRI SOMNATH CHATTERJEE: That 
an example. 

SHRl PRANAB MUKHERJEE: There 
i no question of example. It is given there. 
Tbe second point which you have raised is 
also not r~ev.a.nt. The Supplementary 
Grant, somet.ime we do take and even 
the expenditure is in anticipation and. 
l:herefore, you cannot forecast. 

-_. --
. HRI SOMNAlH CHATTERJEE: .Su~­

p1e~~nt'a'ry Grant is always to be in anti· 
cipat;on.' : 

sHi,U PRANAB MUKHERJEE: The 
" int i ' whether you will ~ able to spend 
it . 'withi~ 31 t March 19837 Yes, I expect 
Ulat: J lwill be able to spend it. If I cannot 
'spend ' it I will have to come to the House 
amI' I ' will have tQ explain to thr Hause. If 
I pend more~ then also I will have to come to Parliament and get it . sancti~ed. 
Th~ref~re, if you say that the items which 
1 'h ve listed , out or any of the item doe~ 
not qU' lify, then I will give the explana-
'Uop.. 

. MR. DEPIJ,'IY-SPEAKE.R.: N~w, the 
point h~s been clarifi~d by the Minister. 

~ SOMNATH ClIA'ITBRJBB; But 
you hav~ not give~ youf ruling. 

MR. DEPUTY -SPEAKER: Do you want 
:ruling on thi int? H h~s alr~cly 
pI inea th points raised qy you~ He 
clarifi d your points. Are you not ' sati -
fie with his clarific,ation,? 

SHRl SOMNATH CHATIElVEE: ~ 
very re pectfully differ from you. · ~! 
so far as the SUpplementary , Grants are 
conoer~ed. you will see that almost all 
the M¥tistries, major Ministrie , have m de 
demands. They are asking for Supplem<rn. 
tary Demands. I do not dispute that. Sup-
plementary Demand may be riecessary. 
But the point I am making and which I 
have indicated earlier, also. has to be 
explained. But uddenJy with this huge / 
um whether it will be po sible to pend~ 

I do not know. But two aspects are ex;-
tremely important. If the hon. Minister 
desire, he hould clarify. One is with 
regard to the Supplementary Grants for 
the year 1982-83. If you will kindly take 
the Ministry of Agriculture, Department 
of Food, it is Rs. 45,73,072. Then there 
are other Departments etc. 

Now, this is the year in which most of 
the States are facing very serious financial 
constraints due to drought. The drought 
which is there in our part of the country, 
such an experience has not been there for 
over a hundred years in the past. No 
doubt, the State Governments are forced 
to come to the Central Government for 

, special ' 'assistance ... 

MR. DEPUTY-SPEAKER: 
continue tomorrow. 

15.30 bl'S. 

You, may 

COMMIITEE ON PRIVATE MEMBERS~ 
BILlS AND RESOLunONS 

FIFlY-FtFTH ~ORT 

SHRI KAZI JALTI... ABBASI (Domaria-
ganj): Sir, I beg 'to move: 

"That this House do agree . with 
the Fifty-fifth R~wrt ol the Comtnitt.ee 
on Private 'Members' Bills and ResOlu-
tions presented to the House on tho 
l'~ . March,) 191,3:· 



2 1904 (SAKA) as Fundamental 410 Right to work PHALGUNA 7, 
right,-Res, 

MR. DEPUTY-SPEAK.ER: The ques~ 
lion i : 

"That this House do agr~ with the 
Fjfty-fifth 'RepOrt of the Committee on 
Private Members' lUlls and Resolutions 
pre ented to the House on the 16th 
March, 1983." 

The motion was adopted. 

RESOLUTION RE: 'RIGHT TO WORK' 
AS FUNDAMENTAL RIGHT -contd. 

MR. DEPUTY-SPEAKER: The House 
will now take up further consideration of 
the following Resolution moved by Shri 
Chanduiai Chandrakar on the 4th March, 
1983: 

"With a view to solving the unemploy-
ment problem, this House recommends 
to the Government to take steps to 
include 'Right to Work' in the Consti. 
tution as a Fundamental Right." 

hri Chandulal Chandrakar to continue. 
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